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CENTRAL AD ft Ml STRATIU£ TRIBUNAL
PRINCIPAL BENCH

C.P. NO. 252/1995
IN

D .A , NO . 1 86/1 991

Neu Delhi this the 9th day of September, 1 995 .

HON'BLE 3HRI DUSTICE CHETTUR SANK^RAN NAIR, CHAlRmW

HON»BLE 3HRI R. K. AH0Q3A, fCPBER (A)

Lil Bahadur Vishwakarma
S/0 Puran Bahadur,
R/0 3-58, Air Force Hindoo Camp,
Ghaziabad. .... Petitioner

( By Shri D, R, Gupta, Advocate )

-Versus-

1 . Shri K. K. I%dan,
Director General of ^J^orks,
C.P.U.D., Nirman Bhauan,
Neu Delhi,

2. Shri Narender Kumar,
Executiv/e Engineer,
Ghaziabad Central Division,
C.p.U.D, Air Force Hindon,
Ghaziabad-201004. ... Respondents

( By Shri K. C. D, Ganguani, Advocate )

ORDER (ORAL)

Chettur Sankaran Nair (3), Chairman •—

The petitioner complains af disobedience of

orders of this Tribunal dated 25.4.1995 . The

Tribunal directed certain action to be taken

within two months of the date of the order.

Admittedly, that uas not done and admittedly, it

has been done belatedly. Petitioner claims

interest on the amount. Independent relief is not

referable to a contempt petition. However,

considering the delay ue think that the petitioner

should be compensated by auard of costs uhich ue
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fix at t?s. 250/- (Rupees two hundred and fifty).

2. r^atics is dischsrQedo ContoiTipt Pcci"ciQr. h

dismissed,

Oated thB 9th S isptstnbsrj 1996.
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(RoK. Ahooj^a)^- Chettur Senkaran N2,ir(3)
Member Ujn Chairman

as )


